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< Dréer dated 9,.8.2004

Heard Shri S.K.Das, learned counsel for the

applicant, Shri J.Sengupta, learned counsel appearing on
behalf of Res.No.4 and Shri B.Das, learned Addl . Standing
Counsel appearing on kehalf of theRespondents-Department.,
Having heard the counsel for the parties, we find that
& ry rrcting the issue inveolved in the matter of selection te the

"\;},.
29 7/8/5"7 ﬂwL/pc»st of EDSPM, Rahanja BO in this 0.A. being one and the

same as was raised in 0.A.N0.444/01, which has since
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by Lott glele.

been disposed of vide order dated 20,7,2004 by this

Trisunal uwpholding the findings of the reviewing autherity

$

- ng\ and accordingly éirecting the Respondents-Department to
w S - carryout the selection for the post from amongst the
" P 8T candidates within a time-frame of 120 days, nothing
(<17

survives in this ©.A. for eing adjudicated any further,
Y- ﬁ:cc»reiingly we dispose of this D.A. for having become
infructuous, No costs. J
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